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T.S. (M) CASE NO. 89 OF 19.

Smti. Anamika Haloi……..Petitioner
-Vs-

Sri. Subhankar Roy……………..Respondent

07.09.2019              The petitioner is duly represented. 

   This  proceeding  has  arisen  on  the  basis  of  a

petition filed U/s.13 (1) (ia) of the Hindu Marriage Act, 1955

seeking dissolution of marriage between the petitioner and the

respondent by decree of divorce.  

   Brief facts of the case is that the petitioner got

married with the respondent on 2.12.2018 as per Hindu rites

and rituals. Few months after the marriage went on smoothly

but gradually the petitioner noticed the changed behavior of

the respondent and his family members. The father-in-law of

the petitioner asked back the gold necklace given to her at the

time of the marriage. She came back to her father’s house but

when  she  again  returned  to  her  parental  home,  the  same

demand was raised by her sister-in-law. She was also tortured

by various other means and it all became unbearable for her.

She informed her parents who came from Kolkata and tried for

a reconciliation but it was all in vain. She had therefore, filed

the present application seeking divorce.

Notice was issued to the respondent but he did not appear

to contest the proceeding and so, the proceeding was directed

to proceed ex-parte against him.

The  petitioner  submitted  her  evidence  on  affidavit  and

argument  was  also  heard.  Before  proceeding  further,  it  is

pertinent  to  mention  here  that  the  parties  got  married  on

2.12.2018 as per the petition as well as the affidavit submitted

by  her.  The  petition  seeking  divorce  has  been  filed  on
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17.6.2019. Thus, the petition was filed apparently within one

year  of  the  marriage  between  the  parties  which  is  not

permissible under Sec. 14 of the Hindu Marriage Act, 1955. No

petition seeking leave to file the petition within one year, was

also not preferred by the petitioner. Thus, it clearly appears to

me  that  the  present  petition  seeking  divorce  has  been

preferred in clear violation of statutory mandate as envisaged

in Sec. 14 of the Hindu Marriage Act, 1955 which is therefore,

not maintainable in law.

The proceeding hence, stands dismissed as not

maintainable.

The proceeding stands accordingly disposed of.

                           (N. Akhtar)
                 Addl. District Judge,           

Sonitpur,Tezpur
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